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ANNEXOR =— D,
a5 =

GOVERNMENT OF KARNATAKA

Otlice of the Deputy Commissioner
Bangalore District,
Bangalore Date 29.12.2004

No : BDS/ALN (E) VB/SR 354/04-05

OFFICIAL MEMORANDUM

Sub : Application dated 22.11.2004 submitted by the
applicant Sri H.Ramaiah Reddy S/o. Ilate
Hanumareddy, No. 277/3, 9% Main, 2"¢ Block,
Jayanagara, Bangalore-56001 1 seeking for
Conversion of 1-09 Acre Guntas of land bearing Sy.
Nos: 159 situated at Haraluru Village, Varthur Hobli,
Bangalore District, Bangalore East Taluk, Varthur
Hobli.

Ref: 1) Report No: ALN/SR/485/04-05 Dated
18.12.2004 submitted by the Tahsildar, Bangalore
East Taluk.

2) This Office Order dated 27.12.2004 and intimation
letter dated.29.12.2004.

3) Land conversion charges of Rs.66,702/- and
phodi Fees Rs.55-00 totally Rs.66,757/- paid vide
Challan No.94 da.lted 30.12.2004, by the applicant to
SBM.

Under Section 95(2), 95(4) and 95(7) of the
Karnataka Land Revenue Rules 1964 and as per
Rules 107(1) of the Karnataka Land Revenue
(Amendment) Act 1994, on payment of conversion
charges of Rs. Rs. 54,450/- (Rupees Fifty Four
Thousand Four Hundred Fifty only) pej Acre as

mentioned in Sl. No. (3), application Want
= i LJVJU A
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Sri H.Ramaiah Reddy S/o. late Hanumareddy, No

277/3, 9% Main, 27 Block, Jayanagara, Bangalore

560011 seeking for Conversion of land bearing Sy. No:

159 measuring 1-09 Acres for non agricultural

residential purpose is considered and Order is passed

on the terms and conditions mentioned below.
CONDITIONS

1. The converted land should be made use for the
purpose for which is got converted by obtaining the
approval from the concerned authorities ie Bangalore
Development Authority/BMRDA and BMICP. Unless
the approval is obtained from the concerned
authorities is obtained, the applicant will not get any

manner of right in respect of this Order.

2. The converted land should be used for residential
purpose only, it should not be used for any other

purpose without obtaining prior approval. .

3. For the purpose of construction of proposed
layout in the land, approval of the sketch should be
obtained from the Bangalore Development
Authority/BMRDA and BMICP. No alienations can be
made without approval of the layout plan.

4. Other necessities like Road, Road margin, Park,
CA Sites, vacant space, and other spaces should be
left as per the approved layout plan by the concerned
Bangalore Development Authority/BMIRDA and
BMICP for the purpose for which iy is reservgd a per

Rules. £ : r
¥ ,7){
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5) In the interest of the oeneral public. it is the
responsibiiity ol the appiicant to provide the basic
necessities like electricity, water supply, drainage
facility etc., should be provided for the sake of health

and safety.

6) If Thaku Phut Karab land is there in this land the
same should be reserved for the Government purpose
as per Section 67 of the Land Revenue Act 1964.

7) As per the Karnataka Government Order
No.PWD/7556-665 R & B6.54.5 and Central Govt.
Transport Department Order No:; P1/7(11)67 dated
1.1.1966 and the orders passed by the Government
from time to time, 25 Mtrs from the middle of the road
as per the District Highway Rules and 40 Mtrs from
the middle of the National High way Rules should be
left and no building should be constructed in the said
area. The said land should be used for the purpose for

which it is reserved.

8) The smoke, fuel and other waste particles left out
from the Industrial building constructed in the
converted land, should be prevented and care should
be taken to see that health haphazard and air

pollution will not occur.

9) In the event of violating any of the above mentioned
terms and conditions, this land conversion order will

be cancelled without giving any intimation and action

will be taken to levy penalty under sectic
Kal_'_nataka Land Reforms Act 1964,
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unauthorized construction put up in the said
converted land will be demolished without any notice,
further the expenses for the same will be recovered as

Land Revenue Dues from the Khatedar.

10) This Land conversion Order is subject to judgment
passed in any Suit/Writ Petition/Appeal in respect of

the land in question.

SCHEDULE

All the piece and parcel of land measuring 1-09
Acre/Guntas bearing Sy. No: 159 situated at
Haraluru Village, Varthur Hobli, Bangalore East
Taluk, Bangalore District, is bounded on :

East b§* : Sy. No. 44

West by : Ramakrishna Reddy land

North by : Ramakrishna & Jayalakshmamma lands
South by : Remaining land in Sy. No. 159

Sd/-Dr. Ramegowda
Special Deputy Commissioner,

Bangalore D-i_strict, Bangalore

qug sen_t to:

1) The Tahsildar, Bangalore East Taluk along with
challan, with directions to enter about this land
conversion in the Computer Pahani and to reduce the
land revenue in respect of said land /:ri/ h‘eber‘icl  of the
: ._/'// ¢ . ™ T
applicant. e Jo~A5
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2) BDA/BMRDA/BMICP for further needful action
J) Assistant Commussioner, Bangalore North Sub

Division, Bangalore.

4) Deputy Director, Department of Survey and Land
Records, Office of the Deputy Commissioner,
Bangalore

5) Computer Section, Taluk Office, Bangalore east
Taluk, to mention about the land conversion in the
pahani.

6) Sri H. Ramaiah Reddy S/o. late Hanumareddy, No
277/3, 9* Main, 2" Block, Jayanagara, Bangalore
560011 through Certificate of posting.

7) extra copies

Special Deputy Commissioner,
Bangalore District, Bangalore
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